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          CR put up before me today as the self is on roster duty. 

          This is a petition vide no. 757/2020 filed by Md. Abdul Rasid 

praying for bail of the accused Md. Keramat Ali. 

          C.D. called for has been received. I have perused the C.D. 

and heard the Ld. Defence Counsel as well as the Ld. APP. 

          The prosecution case in brief is that, informant Budu Bhumiz 

had lodged an FIR before the Paneri PS by stating inter alia that on 

07/8/2020 at about 7 PM while he was not at home, Md. Keramat 

Ali son of Md. Abdul Rasid, fled away his daughter Sabilata Bhumiz, 

aged about 18 years without his consent. On being searched, his 

daughter was found in possession of the house of the accused 

person. Hence this case. 

          Having perusal of the C.D. it is found that, victim Sabilata 

Bhumiz in her statement U/S 161 Cr.P.C as well as her statement 

U/S 164 Cr.P.C. had stated that she eloped with the accused person 

on her own volition. Accused person did not kidnap her. After 

perusal of the C.D. it is also found that a major part of the 

investigation has already been completed and the statements of the 

witnesses had already been recorded by the IO. The victim has also 

been recovered. 

          Accused Keramat Ali has already spent 45 days in judicial 

custody. 

 



          Considering the discussion as made above and also 

considering the period of detention of the accused person in jail 

hajot, this court deems it fit to grant bail to the accused person. 

Moreover, the presence of the accused person in the court can be 

secured by taking suitable security. 

          Hence accused person is hereby allowed to go on bail of Rs. 

15,000/- with one surety of the like amount of I/D of jail hajot. 

          This petition accordingly stands disposed of. 

          Fixing the date as before. 

          C.D. be sent back in sealed cover. 

 

 
 
          
 
 

 
                
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

 

 


